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O R D E R 

 

Per B.R.Basakaran, Accountant Member 

 

   The assessee has filed this appeal challenging the order dated 

29.11.2019 passed by Ld CIT(A)-2, Bengaluru and it relates to the 

assessment year 2014-15.  The assessee is aggrieved by the decision of 

Ld CIT(A) in confirming the penalty of Rs.3,54,089/- levied by the AO u/s 

271(1)(c) of the Act. 

2.      The appeal filed by the assessee is barred by limitation by ten days.  

The assessee has filed a petition requesting the bench to condone the 

delay.  We heard the parties on this preliminary issue.  Having regard to the 
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meaning thereby, the assessee wants to make sure that the tax liability 

mentioned by him in Form no.1 should get confirmed by the revenue. 

Under these set of facts, since we have dismissed the appeal, the 

assessee is given liberty to move appropriate application for recall of the 

present order in accordance with the law, if the assessee intends to do so. 

8.      In the result, the appeal of the assessee is dismissed as withdrawn. 

       Pronounced in the open court on this 30th  day of  September, 2020. 

 

            Sd/-               Sd/- 

            ( BEENA PILLAI )        ( B R BASKARAN) 

         JUDICIAL MEMBER   ACCOUNTANT MEMBER 

 

Bangalore,  
Dated, the  30th  September, 2020. 

 

/Desai S Murthy / 
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